BAIL BOND U/S 437-A CR.P.C.
BOND & BAIL BOND FOR ATTENDANCE BEFORE THE APPELLANT COURT

In the court of Sh.

P.S. ..
u/s
FIR No.
PERSONAL BOND
l, S/o. Sh.
R/o Having been
acquitted by this Hon’ble Court on in above said case FIR No.
P.S. U/s and required to give

surety for my attendance before the Hon’ble Court on condition that | shall attend the Hon’ble
Appellate Court on every date of hearing in which any appeal filed against the judgment &
Order of acquittal, passed by this Hon’ble Court and in case making default therein | myself
undertake to forfeit to the Govt. of India the sum of Rs.

Delhi

Date:
Signature
SURETY BOND

l, S/o. Sh. R/o
hereby declare myself for the above said Sh.

S/o shall attend the appellate

court every date in which any appeal filed against the Judgment & Order of acquittal, passed by
this Hon’ble Court and in case making default therein | myself undertake to forfeit to the Govt.
of India the sum of Rs.

Dated this ...ccccceeveeceie e day of e 201

Signature

Presented by:



AFFIDAVIT

ettt e et e et et ettt e er et et e e st ee e son / daughter / Wife Of ..ot
Aged about.................. 24 YRR
do hereby solemnly affirm and declare as UNAEr ...ttt et sae e
1. That deponent is the resident of above said address and having his/her Ration Card no. is ............
............................. and Election Card NO. ...ccccuvveeivineirece e
2. THAt QCCUSEA iS..viuiiriirerieiiire ettt stetet et st ettt e a et e sbeses et aae st st sesebe sansessesebesensebasesesensessessenenses of

the deponent and deponent has full control over him/her and capable to produce him/her
before this hon’ble court.

3. That deponent is WOrking as ......ccceeeeeveeeeeevncieinecneereeeere e AL e
T/C. NO ettt e €ArNS RS..ovtevee ettt e, PEF MoONth.

4. That deponent is the owner of household articles valued about of Rs. ......ccocceeveecieceiciiieeieiene,

5. That deponent is the owner of the immovable property bearing No. ......cccccveveeeceveeveeceneeeee,
MEASUIINE ..cveeeeeteeeeeeereet e et e sQ. yards situated at ......cocveieeeiiee e
valued not lessthan Rs.......cccevvivvnrincicineennn,

6. That deponent undertakes to produce the accused before the honourable court on every date
of hearing.

7. Thatlhave an F.D.R. NO.....cooo ettt e Issued bY ...cocevveeveceee e,
FOr RS. et
8. That |l own avehicle NO. ....ccceeeeieeviiee e MaKe...oooeeiieceiee e R/CNO oo
................................. at present valued not less than Rs. .......ccoceveeeeeceinincnecce e,
DEPONENT
VERIFICATION

Verified at Delhi on this ............................. day of 200 ........... that the contents of this Affidavit are true
and correct to the best of my knowledge & nothing material has been concealed therefrom, no part of it

is untrue.

DEPONENT



